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11'" Iln. 

BUSINESS OF THE HOUSE 

'I'Ile MIDIIIter of .......... ta..,. 
.&aaIn (Sbri Sat7& NUQ_ 8ba1aa): 
With your permission, Sir, I rile to 

announce that Government BWiiness 
in this House for the week commenc-
ing 17th April, 1961, will consist of:-

(1) Further discussion and voting 
of Demands for Grants relat-
ing to the Ministry of Food 
and Agriculture. 

(2) Discussion and voting of De-
mands fOr Grants relating to 
the Ministry of Finance. 

(3) Submisiion of the outstanding 
Demands for Grants to the 
vote of the House. 

(4) Consideration and passing of-

The Finance Bill, 1961. 

The Medicinal and Toilet Pre-
parations (Excise Duties) 
Amendment Bill, 1961. 

ThC' Marking of Heavy Packages 
(Amendment) BilI, 1960 

Shri T. B. Vittal Rao (Khammam): 
What about the discussion on the De-
mands for Grants of the Department of 
Parliamentary Affairs? 

Shri Satya Narayan Sinha: The 
Committ('C' did not ~ l'st it. If you 
like, we may discU5, it along with 
the Ministry of Finance. 

Mr. Speaker: That is true. If we 
pursue this course. it will be much 
better, instead of discussin, all the 
departments and Ministries every 
year. Further, thert' is nO time, how-
ever much we may go on extending 
the time. Some time back we started 
with 60 hours. Now we have increas-
ed it to 130 hours. I am requestin, the 
hon. Minister of Parliamentary Affairs 
that. God willing, next time two days 
may be allotted for the Ministry gf 
Commerce and Industry. Even then. 
we may not be able to satisfy 8n hon . 
Membft-s here who want to participate. 
Therefore. the only course is to ap-
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POint a committee and make that com-
mittee select particular Ministries dur-
ing the course of that periodo as the 
Estimates Committee does now. It 
will be useful to the Ministries also. 
Instead of random criticism 'lgainst 
them, they will know what exactly is 
the constructive criticism. Also, the 
Minister of Parliamentary Affairs is 
such an innocuous Minister that I 
think there is hardly any occasion for 
any criticism of his department, of 
all the Ministries. 

Shrl C. D.  PlIDde (Naini Tal): He is 
gentle and noble. 

Shri T. B. Vlt&al Rao: It is not such 
an innocuous department. Last time, 
the calling of the Rajya Sabha had 
entailed expenditure to the tunc of 
Rs. 70,000. We can discuss that as-
pect ot it. 

Mr. Speaker: Even that was discus-
sed. 

Shri Satya Narayan Sinha: There 
was a long discussion. If even after 
that, the hon. Member has not got any 
light, I cannot help him. 

MI'. Speaker: Very well. 

lJ:IS hra. 

DEMANDS FOR GRANTS-Contd. 

MINISTRY OF STEEL, MINES AND u~ 

Contd. 

Mr. Speaker: The House will now 
take up fUMher discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Steel, Mines 
and Fuel. Shri Nuuhir Bharucha, 
who is now in possession of the House, 
ma, c:ontinue his speech. 

.. Sa. Member: He is not pl"Ment, 

.... .......: All riJbt. Dr. 
Itrishnuwaml. 

Dr. ............... (Cbinplput): 
111'. &pe.irer. the development 01 
power raources II a pre..eoadjUon for 

industrial and agricultural progress. 
At present the modern sources ot 
power--coal, electricity and oil-··do 
not figure except marginally in our 
pattern of power consumption; only 18 
per cent. is met out of these three 
important sources of power, and out of 
this 75 pel' cent. is derived from coal 
alo~e. The dispersal of industries in 
the various parts of our country i. 
affected by lack of power; and oil as 
a source ;'f power can play a major 
part, since coal is concentrated only 
in a few re"ions and is costly to tran8-
port to the distant parts of our coun-
try. As for hydro-electric power, it 
has been exploited to the full and the 
law of diminishing returns has lIet In. 

I should like to ask certain qucs-
tions to the Ministry. What 'Ire our 
requirements of oil today? What ure 
they going to be five yean hence? 
What are our arrangements presl"ntly 
and in the future for meeting these 
requirements? What are the economic 
implications of having 10 import sub-
stantial quantities of oil? Up to the 
preSl'nt, no clear answer has emf'rged 
after considering all these aspect/l and 
issues together. In gene-ral terms, to-
day's demand for oil ill round-about 
8 million tons, most of whil'h i . ..; re-
fined within our country. J."SR than 
one-tl"nth ill produced locally and this 
III done at Naharkatia, and t.he rf'st 
IR imported at a ("0fI' "f RII. 80 crores 
to 90 crores. The demand for oil even 
today Is larger. and If 011 or 188 were 
available it would help materially to 
meet the power requireml'nts of In-
dustry, apart from providing 8 !!."Iund 
nucleus for the developmf'nt or pptro-
chemical indusfries. 

The demand tor oil mUllt certa;nly be 
expected to increase within th(' next 
Bve years. On pl'elent con.ervatlvf' 
estimates, It appeaNl that We would 
require about 14 million toni, year 
by lees. Even it the whole of It wror'e 
rdlnecl at home, the Import bill tor 
cruct. oil would be of the order of 
R.I. 200 C1"On!II. If the reftnfn. ellM-
elty falla ahort of Ihlll tarp!t, the Im-
port bfJ1 would be larlfer. 

".. balc iaueI whleb We have 10 




